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(I,

PEF. HOW'ZLE Mep, GOPAL FRIZSHNA, MpM3

applicant Pappu Singh has £iled $his application u/s 19
of the 2dminiztratisrz Tribunals Act, 1985, praying for a
~declaration that his retren ”hﬂrﬁt,tulﬂlilflun vy ordsr Jdated
7.2.94 is illenal. He has farther prayed that the impugned

crder 2 quashzd and the respondencz ke dirscted to continue the

applicanc in serxvice with 2ll consegusniial kenszfits. s

2. The agplicant was s2rving as a Pest Houss Apte nd@{t, M3
Fest HMuase, oo, w.e.f. 17.5.75 - dated 17.5.558
(Arnerare 2«2). It iz contzmdad byl the applicant that the

PAT Department 1is an industry as per th: provisions containsd
iz a wvorkman and the provisions of the Indastrial Digpukss Act,

3. Tt hasz Izen w21ld L a rull Bench of the Central Adminis-
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trative Tribunal, in the Cas
& Telecom, reportsed in 1990 (3) 3LJI (2aT) S44, that the

Administracive Trifunls constitated vrder the Agministrative
Trivunals Beok are not substitutss for the autbhorities constitu-
ted under the Industirial Dizputes aAct and henos ths 2Aaministrati-

ve Tribunal dozs not erxercize concarvent jurisdiction with those

to matters coverad by that ifct. Ik has

c)ﬁNWN alchoricies in rsgerd to mat
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W

plicant szeking a relief must

remediss avallahls under thz 3aid act.

this applicetion iz premature and
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as bzing premeture &t the 3tags

(3OFPAL VRISHNA)
MEMEER (J)



